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3TSA/ORDER

PER : T.R. SENTHIL KUMAR, JUDICIAL MEMBER:-

This is an appeal filed by the Assessee against the order dated

15.12.2020 passed by

the

Commissioner of

Income

Tax

(Exemption), Ahmedabad denying approval u/s. 80G(S) of the

Income Tax Act, 1961 (hereinafter referred to as ‘the Act’).
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2. At the time of hearing, the Managing Trustee of the Trust filed a
letter dated 07/10/2022 stating that they are not interested in

pursuing this appeal and requested to withdraw the same.

3. The Ld. D.R. appearing for the Revenue has no objection for the

same. Hence, the appeal is dismissed as withdrawn.

Order pronounced in the open court on 19 -10-2022

Sd/- Sd/-
(ANNAPURNA GUPTA) (T.R. SENTHIL KUMAR)
ACCOUNTANT MEMBER True Copy JUDICIAL MEMBER
Ahmedabad : Dated 19/10/2022
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